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17.42 hr.

RESCISSION OF CHAIR'S ORDER
WITH RESPECT TO CERTAIN
MEMBERS

it Tt dww arew (FrcEe) ;oW
Tg PO TEA TGS A A9 F ;Y
#21 fis I1H FIAES A §F a9 A
a1e a7 aF WE 9T A I s
aEear & fag Wt 3@ wgr mT i a &
Tg FEAT ATEAT §, SIHT FE JW ®Y
fewr§ ®I7 41 A-HATE FE W
JEWT AE AT | Ig AW SqEEqT W
WA ISR A AR g w@ A
g &t wae Yar Y v & e
& fA¥zw &7 fF o9 I sqaeqr &
ATy HT AR TH NIT HT FAEL |

o wew fagrdl ARGt (q=TE-
) : g am A gfe s g
a1 & 9 Ao foqr 99 9T ag 99
gag & fog &% Y gwar ¥ Afew
qT IR A N aww @ L
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srewviie fag (Qzas) : & N
argaT § & xw qx aed) 1 Ydege
foar arg | ¥ A wifaw D A

FYAT A AF THIT BT & 3 3w
wawd §

SHRI S. M. BANERJEE (Kanpur) : 1
have already written to you. The whole
thing happened because he was rmising
a point of order and exactly, at the
same time, M. Sheo Narain and Mr.
Randhir Singh created trouble.

MR. DEPUTY SPEAKER: As the
leaders of the parties have said they need
not plead on behalf of Mr. George
Fersandes; I know him for a number of
yoars—he is taking good interest in the
House and he is a very vigilant, atteative
and pains-taking Member of the House.
It is not a pleasant thing for the Chair,
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whoever he is, to just make him inactive.
That is not a very pleasant thing. I
will certainly withdraw that. But one
thing must be borne in mind. The
order and the progress of the business of
the House must also be ensured by you.

=it ofg T (T0) : 719 & e a7
wT gEa w3 | ‘

MR. DEPUTY SPEAKER :
matter ends here.

=t wfe quw (awiw) : e of

Al & Aqar € Al wedw @
g & Aqr § M 7 wgw aewv

So, this

_ e

off tw v : oqoqT & A A -
ot sxaeqr @Y [fET )

MR. DEPUTY SPEAKER : I will not
discriminate. But you have to ensure the
order and the progress of the business
of the House.

) firw wreraw (a=t) :© gvTETW
wEeT gR o £ It s ) Nt
Y I ATLE A1H ATET I &Y AT INT
F & agrefagi & a9 0T QA W
Ta%Y N aYer ffag

st vondte fog : oF A, IR
@7 wy vy fymar arfzga

MR. DEPUTY SPEAKER : I can as-
sure you that no presiding officer will
ignore Mr. Sheo Narain. Nobody ignores
him.

17.45 hrs.

[SHr1 R. D. BHANDARE in the Chair] .
HALF-AN-HOUR DISCUSSION
Contd.

MAPS OF KACHCHATIVA ISLAND PUBLISHED
BY THE SURVEYOR-GBNERAL OF CEYLON
Contd.

SHRI S. KANDAPPAN (Mettur): I would
plead with you for a little indulgence so
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[ Shri S. Knnglappnn ]

that I may frame my question in the
proper perspective because | come from a
place which is intimately connected with
this issue; the sentiments and the feelings
there on this are the same as we see in the
other parts of our country like where the
Kutch issue is involved.

1 would like to submit, first of all, that
the Government is prevaricating and they
have not come to any conclusion so
far. This is my first charge against the
Government. After all, this question is
not a new thing; it is years old; the latc
Jamented Dr. Ram Manohar Lohia brought
this issue on the floor of the House many
ycars back, and the same reply which was
given to Dr. Lohia is being given to us
today. What is happening in this country ?
I think, it was the famous Russian novelist,
Mr. Turgenev, who said;

““Weak-willed persons will never put an
end to anything but will wait for the end
to come.”

What is happening to this Government ?
Government do not have the will power to
act even on such a serious issue as territorial
integrity.

I would like to know fiom the hon.
Minister as to what transpired between the
Prime Ministcr of Ceylen who came here
and our Prime Minister. 1 have a serious
doubt and that is why I am making this
request. 1 do feel my responsibility on
this score. We are all for having an
amicable settlement because it is a friendly
country. We cannot forget the fact that
the friendliness that exists between Ceylon
and India is not of recent origin; it is
generations old; even 2,000 years back tho
Tamilians in the southern tip of India and
those in Ceylon were having cordial
relations. Many royal familics in India
and royal families in Ceylon were inter-
married. This is a historical fact, But
unfortunately after Independence, after
this Government assumed office, duc to its
diplomatic bungling, they have antagonised
and alicnated the Cgylonese from the
‘Tamils.. I have strong grounds to say this.
1 wil eaumerate one or two things. -

Some time back there was a Press
Conference in Ceylon; our High Commis-
sioner was there; the Press Rcporters
asked him about repatriates, whether the
Indian Government would be agreeable if
the Ceylon Governmcnt approached the
Indian Government for a loan to be given
to the repatriates to be taken back to India.
You know, what was the answer ? He said,
“You better ask China’’. That was a
provocation. All the papers in Ceylon
condemned it. I raiscd the matter on the
floor of the House. You know, what was
the reply given ? The reply given on the
floor of the House was that it was a slip of
the tongue. Slip .of the tongue at what
cost. This is the kind of diplomacy that we
are having.

I will tell you another thing. Day in
and day out consistent propaganda has
been going onin Ceylon that the DMK
and the majority of the Tamilians who are
in the DMK are enemies of Ceylon, but
this propaganda is not being countered by
our High Commission there, in spite of the
efforts made by the DMK. Many a time
we did invite the Prime Minister and also
many dignitaries from Ceylon to visit our
part. Iam rather pained that thistime
when there was a good occasion for it when
the Prime Ministcr was here, it could not -
be arranged; actually every Tamilian in
Tamilnadu expected that the protocol
would be so arranged that the Prime
Minister of Ceylon would be brought to
Tamilnadu, But that was not done. We
could have given-him a very good reception
and we could have cemented our friendly
feelings. The relations between India and
Ceylon depend very much upon the
relations between the Tamilians and the
Ceylonesc. This is a historical fact. All
these faets are ignored. There is a clear
diplomatic bungling on this issue. 1do
not kaow why the Government is hesitating
on this issue......

MR. CHAIRMAN : He may now ask
his question.

SHRI S. KANDAPPAN : I am asking.
We have alrsady entered into an agreemént
with Ceylon and on the basis of that
agreement we are going to take back more
than fve lakh Coylonese from there; the,
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were of Indian origin; that is the only
excuse. It was to the advantage of Ceylon.
There were many agreements to the
advantage of Ceylon. I have no grudge
against it. It is as it should be because it is
a small country.....(interruptions).

MR. CHAIRMAN : You must now
come to the question. ’

SHRI S. KANDAPPAN : On the basis
of all these, whatis the difficulty for the
Government ? For the past so many years
they are giving the same reply. Ihavea

strong feeling that they are hiding facts.

That is why I am insisting. It. was Dr.
Ram Manohar Lohia who raised this
question on the floor of the House so
many years ago. What is hampering this
Government ? What is thc reason ? Why
is the Government afraid and hesitant ?
Let them come out with a candid, open
and categorical statement asto what is it
that comes in the way of arriving at a
settlement on the basis of the facts which
are incontrovertible, on the basis of the
documents that are available with the
Government today.

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I understand that half-
an-hour discussion docs not relate to
repatriates from Ceylon but only to the
question of Kachchativu Island. I just
want to ask the Minister whether the
discussion between the Primc Minister of
India and the Prime Minister of Ceylon
on this point has been concluded or is still
to take place in future, Ifit is concluded,
what are the results ? .

s at SR (e afewr) ¢

garafa weey, o FhwaT fag v ¥

AT S VT W AT §IA § IoTAT
ag g & & @1 ¥ @ daew A
o A # FoAIdg T QT %7
W fewamy @, g8 F@ AR QT
¢ f5 gard gxFIC 9T W A AWy
Bt §—& arg At fadw w4 sk
T frx oo A gamr fag &7 a1
W a & wmgar §—fagd wf
Wl ¥ fegem For o & fewe

H. Dis.)
BIY X § ¥ G AT BT 4w ST
S@ar g, AfwT 3@ A@ F oA F
FueaT, R, aEde, I8dT &)
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a7 gud 5 Jg) femmar AT & Ay
Iy AT A &) AW A W
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AfFT w8 W F @19 IEFT qET T
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AFA & g N forar § 6 i —

‘Jammu ann Kashmir’ : Final status

not yet determined.
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“A settlement is expected to take place
in two months’ time,
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Kachativa Island 2%
(H. A. H. Dis.)
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gat—rFfma ™ ) ggt 9T w=t
N a1 @, 9T 7O AE TEARE
A awmr werhrx fear ar, 39
FeArAg B o B ¥ =i femerar
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dE--0r AW F N9 gt wgg
g & wgt gz ¥ WA Hffae-
eI 1 @ fasife Y ard §,
feay e g% &7 FET AW W W
F ¥ W AR ferd Nw qw w7
TRAM & =1 & A wgaw ¢
fe w1 agd @MW TR ¥ W™
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fisax s & arg It anfagsr @ar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS.
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&
gjﬂkl SURENDRA PAL SINGH) :
During the course of the discussion, three
main points have been made by hon.
Members; first, that Kachchativu Island
is ‘of great importance to us and the
Government of India have not attached
as much importance to it as we should
have done and we have been negligentin
this regard; sccond, that the island has
been illegally occupied by Ceylonese
authoritics which fact has demoralised the
country or words to that effect; third, that
the position regarding the sovereignty of
India over the island has not been made
very clear by the Government of India and
some doubts still exist.

As regards the first question, I may
assure the House that the Government of
India do attach a great deal of importance
toit. If I may say so, sir if this were not
30, the whole controversy between India
and Ceylon would not have arisen, and
what is more, this controversy would not
have dragged on for so many decades as it
has done.

How we look upon the whole problem
is like this. However small the island we
attach very great importance to it; but it
is also a fact that we attach a great deal
of importance to our friendship with
Ceylon also. This overriding consideration
must be kept in mind all the time in all
our dealings with Ceylon and in all matters
on which we hold discussions with that
country.

The question of sovereignty over the
island has been a matter of controversy
between Ceylon and India for a very long
time. It was, I think, raised for the first
time in 1910, Betwoen 1910 and 1968, this
controversy had cropped up on a number
of occasions in the press and in the Parlia-
ments of both countrics. But neither side
showed any keenness to tackle it in a hurry,
because they both thought that is was not
in the interest of Indo-Ceylon friendship to
precipitate matters... f]

SHR! S. KANDAPPAN : They could
have made use of it as a bargaining pomt.

SHRI SURENDRA PAL SINGH : The
view taken was that this matter should be

H. Dis.)
taken up with the Govormnent of Ceylon
along with other issues relating to the Gulf
of Munnar and the Palk Strait on a future
occasion. The matter can be discussed
and negotiated peacefully and a settiement
arrived at in a spirit of friendship and co-

operation, //

18 brs.

The other issues which relate to the
Gulf of Munnar and Palk Strait are such
things as fishing rights, territorial waters,
delineation of median line etc. This spirit
of accommodation shown by both sides
clearly indicates the depth of friendship
existing between India and Ceylon, which
had existed for a long time and exists
even today.

SHRI RANJIT SINGH (Khalilabad) :
Who disputed that ?

SHRI SURENDRA PAL SINGH: It
is not correct to say that the island has
been illegally or forcefully occupied by the
Ceylonese authorities, 1 mean in the
physical sense of the word, because as the
hon. members know full, will no human
habitation exists on this island.

N wy fowd (77)
A, AT ATE I AT @ Fawa
war § | W ¥ Rt ot e qore
¥ § gt wgew A et AgF § 1 A
wer ag mawa agt § fv wg g
ferr At 1 @ wrf ey gw g

g agt wgd §, W At avamer T
gl § it ard

st e ww (30) : 91§ e
ERE R ECR R 8]

. ot oy forwd : oot onfta & A
dguag At g W@ {1 ded
Wit 5ot ¥ X ¥ gwrar &T 1 W
Y g T vy o wfr
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N e AW ;e &
forary o3 3t et & Wneam A
A g ?

DR. RAM SUBHAG SINGH : You
are fully aware that this matter came up
before the House on several occasions. It
is a fact that there is a religious shrine
there where quite a good number of people
go and they. perform their pujas etc.

o\ wy ferd : wanfy oY, "rE
MY, & fqAz ¥ a1 g7 & | {7
7% FeaT ¢ & fFel ot @ae aX
wgx & i tremw &, s ), Frog
N 3T ag § @ wa
Arar & Y

wo TR gan fag : s & ar
7 &Y I gA awr JfT Ay g

st T fag (Qgaw) @ wEH
fafated & qlfwaA @ 9d@W, R
oY a1 agt FE 91 W § FHT AT
q¥r, TEHT gA e § TEAT gy |

=t ofe wm: s faw gETr
adl g, Yar & e @ &Y

SHRI RANJIT SINGH : I would
request the hon, Minister to let us know
the situation as of today.

SHRI SURENDRA PAL SINGH : 1
am merely stating the factual position. I
was saying that there is no human
population living there.

SHKI MADHU LIMAYE: Weall
know it, you need not say it. Nonsense.

T §, agre R, cwEw §, Haw d,
qE gATd HIr § )

SHRI S. KANDAPPAN : Even if it
is a desert, itis our land. Let us not
dispute over that.
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st aa: uUseqrys QA
qfsEa &7 |

SHRI RANGA (Srikakulam) : When-
ever we wanted to go and we did go there-
for fishing and for various other purposes,
was there any obstruction therd from
anybody ? Was therc any body at all to
prevent us from making use of it as our
own ?

SHRI KIRUTTINAN : 1 am Comng
from that district, Sir. Even now, Sir,
whenever our fishermen go there, they are
being harassed, arrested and jailed, | know
that, Sir.

SHRI RANDHIR SINGH : When entry
was not prevented, the possession is ours.

SHRI SURENDRA PAL SINGH : On
the island there is a small structure which
isa Roman Catholic Church which we
understand was constructed around 1917,
and “‘each year” during the fishing season
which I think lasts from February to

it wrwa fag (amfiar) : s,
¥ oF a@ F gwE =E@r g IR
T APy d aSr a@EE A g
o ®47 7 Fgr a7 f e 30 St
¥ 7 fareg @, @ AR
ot wgied d wgr f& 1910 ¥ ag
FIATTAT § | TRIM 27 A AT AN

FI 57 91 QAT TW WS FT &V
fear & 9@ =@ @ 1 g

SHRI RANGA Deliberately the
Minister has not followed my question.
He has not given the answer. Has there
been any occasion when our people wanted
to go but were obstructed from making use
of it as our own ?

SHR1I SURENDRA PAL SINGH :
During the festival and otherwise during
the fishing season our fishermen go there
and use the island. During the festival
pilgrims from both sides go to the island
and no one was obstructed. )
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_ SHRIRANDHIR SINGH : Then why
cannot he say say that this was in our
possession ? What is the harm ?

SHRI KIRUTTINAN rosc-(Interruptions).

SHRI S. KANDAPPAN : He comes
from the locality, he knows it. The
Minister's information is musleading. They
were arrested and jailed. Even now it is
happening. The fishermen who are going
there are arrested and jailed.

ot wAvaT fag ;@ am @Y
e AT Tfgw

=t wfer quw (@A) | gamfy
TErEw, WYT T 9T & IAT WA
#geT § fw a1 agt widw ar g
§ ar Agh

it gtare fag : a £

o wfe quw: g9 AmA @
e & gET ORT HEAT ARy § ) o
@A & argw fafaees w1 gomar sk
IAET NG AT a@ ¥ WA forqr o gF
e & oF agg a2 feeaY = 7w
f& gu &t giar wmaw o <@ 0 0w
BAR qrer § o9 7 faw oF awé a2
&, faaar s ot ame AHr @AW W
wAxy € ga dedt Wy §1ax
A1 & 1 NT F 99 1 91 B e
ST Y @ 397 A @y &7 arw

FSNY g GF AT o7 g @,

feeaal mrer Sy ) ?

SHRIRANDHIR SINGH : We go there
for fishing and we go there for religious
purpose.

SHRI S. KANDAPPAN: It is not
a fact because fishermen were arrested.
Is he denying the fact that Tamil fishermen
are arrested there.

(H. A. H. Dis.) .

MR. CHAIRMAN : If at all there is
to be a full-fledged discussion, this is not
the occasion. You can follow the procedure.
If you want to have a full-fledged discuse
sion, find out some other Rule. This is not
the occassion to interfere....(Interruptions)

M fawg:ga qw & a §
X T I A AG FW E, N AYgw

97 W@

5 AREw g (IREA)
sl T I AT ar 9T g

K;CSCHRI SURENDRA PAL SINGH:
ntly an official delegation from
Ceylon came to India. Talks were held
between their delegation and our dele-
gation and during the talks this matter
was raised and discussed and all problems
concerning the common interests were
discuseed during these talks. At the end
of the talks we decided that this matter
should be for the two Prime Ministers
who were to meet a few days afterwards.
After putting forward their respective
cases, the two Delegations came to the
conclusion that this matter should be
brought to the notice of the two Prime
Ministers who were to meet a few days
afterwards. A gist of the talks was made
and their recommendations were put before
the two Prime Ministers. The two Prime
Ministers discussed this matter and came
to the conclusion that this is a very
important matter in which further exami-
nation is required. So they come to the
conclusion that the two sides should
continue discussing this matter and came to
some sort of an amicable solution. This
is where the matter rests at the moment...
(Interruptions)

Our relations with that country are
very friendly, and it would not be proper
for us to gointo the details or the merits
of the case at this juncture when negotia-
tions are being carried on, because any-
thing that we may say in the course of the
discussion or anytbing that is done now
might queer the pitch, so to specak, and
wvitiate the entire atmosphere.
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1 ‘'would, therefore, appeal to the hon.
Members o leave this matter in the hands
of the Government of India —

ot ot FAw : fead T A
AT IS EE?
SHRI SURENDRA PAL SINGH: ......
and they will seetoit that a solution is
arrived at, which does not go against our

national interests and is acceptable to both
the countries.

sty Ta @A ¥ amw
w AT TA )
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oY wrewe oy : g 2w & A
ATIHRIE |

MR. CHAIRMAN : The House stands
adjourned till 11 a.m. tomorrow.

18.11 hrs.

The Lok Sabha then adjourned till Eleven -
of the Clock on Thursday, December 12,
1968/ Agrahayana 21, 1890 (Saka)
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